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SHRI K. D. MALAVIYA: That ques-
tion will have to be decided by the 
negotiators. 

SHRI M. VALIULLA: It is stated that 
one-third of the shares will be held by 
Indians. May I know whether this one-
third will be held by the public or only by 
the Government? 

SHRI K. D. MALAVIYA: So far the 
intention is that these shares will remain 
in the hands of the Government. 

SHRI BHUPESH GUPTA: May I know 
if the Government will consider the 
possibility of starting the entire enterprise 
under the State sector before giving such 
contracts to foreign concerns? 

MR. CHAIRMAN: That is suggestion 
for action. 

SHRI B. C. GHOSE: IS there any 
assurance that this company will be 
formed at all? Is there any assurance that 
the venture is going to be successful? 

SHRI K. D. MALAVIYA: Yes, both 
parties have presumed it, otherwise they 
would not have come to the stage of 
agreeing to form the company. 

SHRI B. C. GHOSE: To the stage of 
forming the company? 

SHRI K. D. MALAVIYA: Of consi-
dering the question of having nego-
tiations for the formation of the company. 

 

t [CENTRAL    RESEARCH    ORGANISATION 
FOR   STUDY   OF   EDUCATIONAL   EXPERI-

MENTS 

♦214. SHRI KISHORI RAM: Will the 
Minster for EDUCATION be pleased to 
state: 

(a) whether Government have con 
sidered the question of establishing a 
Central Research Organisation for 
detailed study of the scientific methods 
of educational experiments and know 
ledge; 

(b) the names of the universities 
where whole-time permanent exa 
miner boards are established accord 
ing to the suggestions of the Univer 
sity Education Commission; and 

(c) whether Government have made 
any provision for scholarships for 
training in the scientific methods of 
educational experiments?] 

UTHE DEPUTY MINISTER FOR 
EDUCATION (DR. K. L. SHRIMALI): (a) 
Yes, Sir. 

(b) The information will have to be    
collected   from    the    unversitles, 

tEnglish translation. 
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and will be laid on the Table of the Sabha, in 
due course. 

(c) A statement is laid on the Table 
of   the   Sabha.     (See     Appendix     X, 
Annexure No. 42.)] 

PROP. G. RANGA: By the term "whole-
time permanent Examiner Boards" are we to 
understand that these people will be busy only 
when the examinations are on and whenever 
examinations are not taking place, they would 
be expected to do some teaching work? 

DR. K. L. SHRIMALI: I may refer 
the hon. Member to the Report of the 
University Education Commission. That body 
recommended the establishment of permanent 
wholetime Examiner Boards. We have written 
to the Universities to tell us to what extent 
these recommendations have been carried out. 

DR. SHRIMATI SEETA PARMA-NAND: 
What is the amount sanctioned for this 
purpose and how many professors have been 
appointed for this purpose? 

DR. K. L. SHRIMALI: In the statement 
which has been laid on the Table of the 
House, we have given the number of 
scholarships which have been accorded, but I 
shall need notice with regard to the exact 
amount spent on the Institute. 

f [AERODROMES IN ASSAM 

*215. SHRI KISHORI RAM: Will the 
Minister for DEFENCE be pleased to state the 

number of aerodromes, constructed in Assam 
during the Second World War, which are in 
use now?] 

|[THE    DEPUTY     MINISTER    FOR 
DEFENCE     (SARDAR  S.   S.  MAJITHIA) : 
Eight.] 

SHRI S. N. MAZUMDAR: Are there any 
aerodromes constructed during the war which 

are now under private management? 
 


